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New Delh1 this the 7th day of February, 2003.

HON’BLE MR, JUSTICE V.5. AGGARWAL, CHAIRMAN
HON'BLE MR. V.K. MAJGTRA, MEMBER (ADMNY)

Mrs, Vijay Sharma,

senicr PS5,

income Tax Appellate Tribunal,

iith Floar, Lok Nayak Bhawan,

Khian Market, New Delhi. -Applicant
(By Advocate Shri Sushee] Kumar Sharma)

2. Thea President,
income Tax Appellate Tribunal,
10th F1Gor, LoK Nayak Bhawan,
Khan Market, New Delhi.
3. The Registrar,
Income Tax Appellate Tribunal,
11th Floor, Lok Navak Bhawan,
Khan Market, New Delhi. -Respondsnts

O RDER (OGRAL}

Mir. Justice V.S, Aggarwal:
8y wvirtue of the present application Mrs. Vijay
Sharma, applicant, seeks a direction that she should be

given the bensfit under provisions of FR 22 (1) (a) (13,

z. We are not dwelling into the merits of the

it has alrsady
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g because in this regard the ap

ke

submitted a representation dated 11.07.2002, copy of which

is at Annexure A-3. No decision has yet besen taken.

3. When rights of respondents are not 1ikely to

we deem it unnecessary to give show cause
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while deciding the present application.
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